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STATEMENT ON THE SECOND SESSION

OF THE UNCTAD

THE DEPUTY MINISTER
MINISTRY OF FINANCE

Nations j Conference on Trade

rary. See No. LT-676/68.]

SHRI ABID ALI (Maharashtra): With
regard to this last item my request to you is
you kindly give us some opportunity to seek
some clarifications because this is a very
important item. We would like to go through
the Report and thereafter we would like to
seek some clarifications.

THE DEPUTY CHAIRMAN: Yes,
it is laid on the Table now and you
can seek them later. You will have

opportunities.

SHRI ABID ALI:
should be given.

1 want that some time

W TANTRAW  (IAT 937
e2xqeE qv A g, g9 W1 I FEAT
TET 1 fadm g o1 St aTew F) gAndlr
afn 2 frsaaragagnt

SHRI BHUPESH GUPTA: (West Bengal): I

have given notice. It must be admitted and
discussed.

THE DEPUTY CHAIRMAN: Yes.

Now, Mr. Rajnarain wanted to m « personal
explanation.

PERSONAL EXPLANATION BY
SHR1 RAJINARAIN

WA (zmv _=3w)
SHRI SUNDAR SINGH BHANDARI
(Rajasthan): Madam Deputy Chairman, I

want to seek a clarification. I want to know
what item is now being taken up.

[ 29 APR. 1968 ]

IN THE

(SHRI
JAGANNATH PAHADIA): Madam, on behalf

of Shri Dinesh Singh, I beg to lay on the Table a
statement on the second session of the United
and
Development held in New Delhi from Ist
February ! to 29th March, 1968. [Placed in Lib-
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THE DEPUTY CHAIRMAN: Personal
explanation under rule 241.

SHRI SUNDAR SINGH BHANDARI:

About what? It is not here on the Order
Paper.

SHRI BHUPESH GUPTA (West Bengal):
It need not b, there.

THE DEPUTY CHAIRMAN: I am given
to understand that Mr. Rajnarain said
something on the floor of the House to which
you had taken objection. Now he wants to
make a personal explanation on that.

SHRI SUNDAR SINGH BHANDARI:
Was it anything concerning him or was it .

THE DEPUTY CHAIRMAN-. I do not
know.

SHRI SUNDAR SINGH BHANDARI:
Without considering whether it requires

personal explanation or not, how can this be
allowed?

THE DEPUTY CHAIRMAN: I do not

know the context in which he has been
permitted.

SHRI SUNDAR SINGH BHANDARI:
Then it would be better if you would
~personally look into it and then decide.

THE DEPUTY CHAIRMAN: I
told that the Chairman has permitted

am i

SHRI SUNDAR SINGH BHANDARI: If
this item had been admitted by the Chairman,
then I feel that whoever is concerned should
have been informed of that. If it is on the spur
of the moment, I can understand. But
otherwise the Member concerned should have
been informed.

THE DEPUTY CHAIRMAN: I have been
told by the Secretariat that the Chairman has
permitted it but Mr. Bhandari has raised the
point that he

I should have been informed  before-
' hand.
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SHRI SUNDAR SINGH BHANDARI:
I must know what the issue is If I am
concerned, I must know what it is. Why
should it be taken up without my
knowledge?

SHRI BHUPESH GUPTA: Mr.
Bhandari is present here now and if there
is any point which he wishes to raise
after that he may be allowed. Under the
rules a Member can make a personal
explanation.

SHRI SUNDAR SINGH
BHANDARI: This rule is about making a
personal explanation though ther, is no
question before the Council. But the
question is whether the item to be
referred to has anything to do with Mr.
Rajnarain. Then only there can be a
personal explanation by him.

SHRI BHUPESH GUPTA: That is a
wrong inte pretation. Suppose something
had happened on the previous day when
the hon. Member was not present. He can
come and take the permissien of the
Chair to clarify his position.

SHRI SUNDAR SINGH
BHANDARI: He was present, I was
present.  And there

(hiterrupttons)

THE DEPUTY CHAIRMAN: Mr.
Bhandari, please take your seat. Let Mr.
Rajnarain make his statement. And let it
be very brief.
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{Interruption) gy T TEAT AT § fis
foet 7 & Foard & %7€ savamwar a8t
B o ard oe g dordr 73
TET £ 1957 2T A7 Fqvr 97 97 799
AZITR A Wil 7745 ¥ ok’
TRim R g, wae A §
®IT 1957 F digmy o Fevexr w1 F
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FI, A7 W AT w1 T4 Y
dl g ® FAN 77 werngw aFa
A F% wrfl, Wi opm A W
R, 4 37 gt = fav
wIAT LT 3o § mem ¥
T FAT AT F T 7R Tag sy
¥ fF =T I9F0 AT 1537 § 1A
qr, IR AFATT AT A AT G
w1 a1, feaer w1 afvada sow Ay
ZHY AT FFT /ET FAT WY AT w771 e
IAX AT g K By By 9ff
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IAA A7 MeT T AICET WAATA  FAL,
J7 A FIET IAH FAR TI-AEATTR
A F 1T

THE DEPUTY CHAIRMAN: You |

should be very brief.

SHRI SUNDAR SINGH BHAN-
DARI; Madam, I will have my say.

Fad A A ™. 9
TR 7T 71 waw 57 F, A1 f
ag ATEAT IH[  H9OT 97 FT QA
Fraq, T WO, FA1 T 97 qq A&
a7 favg @19 § @F WF Ay AW &
feriy AT a FaA T AT T
FTOT ¥ wA ag 1957 ¥ SO
97 F HIE FEAT qMEATE | I
ferar 2 -

ar

“Ireg T UFHAT 4T AATAT B
vr & fag fyad famraan
FAAAAT F &1 TEAR TET AN TAFAT
& o 7 migs gafa agr avarfas
gafaaior # wEAT qrAATAT B OA
Fratteaa fFar s S%4r &, IA99
fezfrer ®1dww srqardam 1"

FAFT GEATHA AL & ¢

“1 feg 7T ¥ AAAAT FIATT
garga Al geree uF  frsa
1T F24T ; "L

“o fer & wfafo s Fal
1 wreara gesia 147 | faeg desfa-
g 7g) ‘e ity w7

IR TFAEATATH FLAr |

“qreara farzat w1 A fmafot
F TG TAA T qHT T T fag
fagwir afafy aqr @ afafy =
fagrfza &1 smitEs fFr ara
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ff”ﬁ e quIT )

W7 FEAT T T AW A
# fAu uw %3z wwTE €10 FAe
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T FEa gaw T 9 e
F1 ORI AT 1 1957 & A0I0 A
a1 3w F (0w =9 =@ aary & Ao
A T ferfae oxie 3, ag ArtaT
O F | SHEH &7 a2 ATfad N

{Shri Rajnarain Spoke)

THE DEPUTY CHAIRMAN: After Mr.
Bhandari's statement, nothing will go on
record. Mr. Gujral.

MOTIONS FOR ELECTION TO
COMMITTEE ON PUBLIC
UNDERTAKINGS AND (ii) COMMITTEE
ON PUBLIC AC COUNTS, AND
PROGRAMME THEREOF

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): Madam, I beg to
move the following motion?

"That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate five
members fron: the

1. Number of Members to be elected

2. Last date and time for receiving
nominations.

3. Last date and time for withdrawal of
candidature.

4. Date and time of election
5. Place of election

6. Method of election

Rajya Sabha to associate with the
Committee on Public Undertakings of the
Lok Sabha for the term beginning on the
Ist May, 19(58, and ending on the 30th
April, 1569 and do p roceed to elect, in
such manner as the Chairman may direct,
five members from among the members of
the House to serve on the said Committee."

The question was put and the
motion was adopted.

SHRI I. K. GUJRAL: Madam, I beg to
move the following motion:—

"That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from the
Rajya  Sabha to associate
with  the Committee on
Public Accounts of the Lok Sabha for the
term beginning on the 1st May, 1968 and
ending on the 30th April, 19&9 dnd do
proceed to elect, in such manner as the
Chairman may direct, seven members from
among the members of the House to serve
on the said Committee"

The question was put and the 'motion was
adopted.

THE DEPUTY CHAIRMAN: I have I to
inform Members that the following dates have
been fixed for receiving ; nominations and for
holding elec-j tions, if necessary, to the (i) Com-
I mittee on Public Accounts and (ii)) '
Committtee on Public Undertakings:-

Seven and five respectively. 6th May,
196b (up to 3.00 p.M.) 7th May,. 1968

(up to 3.00 P.M.)

9th May, 1968 (between 3.00 p.M.and
5.00 p.M.)

Room No. 63, First Floor, Parliament
House, New Delhi.

Proportional representation by
means of the single transferable
vote.
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